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HON'BLE MR. JUSTICE A.M. KHANWILKAR
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE C.T. RAVIKUMAR



For Appellant(s) Mr. Ajit Sharma, AOR

Mr. P. V. Yogeswaran, AOR

For Respondent(s)
Ms. Sakshi Tibrewal, Adv.

Mr. Nikilesh Ramachandran, AOR
Mr. Merusagar Samantaray, AOR

Mr. Rahul Sateeja,Adv.
Ms. Vrinda Bagaria, Adv.
For Ms. B. Vijayalakshmi Menon, AOR

UPON hearing the counsel the Court made the following
ORDER

In view of letter circulated by Ms. Vijayalakshmi

Menon, learned counsel for the respondent(s), seeking

adjournment on the ground of personal difficulty, list

these matters after four weeks.
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